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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
IN THE MATTER OF:

Original Application No. 190/2024/EZ

M/s Bhagwati Stone Crushers ... Applicant.

Union of India & OrXS ..o Respondent.

AFFIDAVIT FILED BY DIVISIONAL FOREST OFFICER, CHAIBASA FOREST
DIVISION, CHAIBASA, JHARKHAND, (i.e. RESPONDENT NO. 04 HEREIN

INDEX
SI. No. Particulars Page No.
1. Counter Affidavit filed by
Divisional Forest Officer,
Chaibasa Forest Division, i — 18
Chaibasa, Government o f
Jharkhand.
. Verification. 19
. Photocopy of Office
Memorandum dated 8th June
2018 of  Ministry of
Environment Forest & Climate 21

Change Government of India
F.No. 11-65/2014-FC (Pt)] is
annexed herewith and marked
as Annexure- A.

4. Photocopy of page no. 5 to 7
of MPSM is annexed herewith 22 to 24
and marked as Annexure-B

5. Photocopy of page no. 12 of
MPSM is annexed herewith and 25

marked as Annexure-C.
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i. Photocopy of page no. 8 of
MPSM is annexed herewith and
marked as Annexure-D

ii. Photocopy of memo no. 1069
dt. 27.06.2024 and letter
no. 1178 dt. 09.07.2024 is
annexed herewith and marked
as Annexure- E & F.

26

27 to 32

i. Photocopy of page no. 52 of
MPSM is annexed herewith and
marked as Annexure-G.

ii. Photocopy of map of Chaibasa
Forest Division showing
Mining & No Mining/
Conservation Zone is annexed
herewith and marked as
Annexure-H.

33

34

i. Photocopy of section of the
map annexed as Annexure-H
comprising of the applied
area as well as nearby
villages is annexed
herewith and marked as
Annexure-I.

1ids Photocopy of cadastral map
of wvillage Tarapai (Sheet
no. 04), Parsa (Sheet No.
01) and Baliyapada is
annexed herewith and marked
as Annexure- J, K & L.

35

36 to 38

Photocopy of letter dated
23.08.2022 of Ministry of
Environment, Forest & Climate
Change 1is annexed herewith and
marked as Annexure-M.

39
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
IN THE MATTER OF:

Original Application No. 190/2024/EZ

M/s Bhagwati Stone Crushers ... Applicant.

[ VERSUS
Union of India & Ors ... Respondent.

AFFIDAVIT FILED BY DIVISIONAL FOREST OFFICER,
CHAIBASA FOREST DIVISION, CHIABASA, JHARKHAND, (i.e.
RESPONDENT NO. 04 HEREIN)

I, Aditya Narayan aged about 39 years, son of Dr.

Y C
/\Yg‘ %Qy Hirday Narayan, Resident of Chaibasa P.S. Muffasil,

%:P.O. Chaibasa, District  West Singhbhum, State
>

follows :-

1. That at present, I am working and posted as
Divisional Forest Officer, Chaibasa Forest
Division and as such, I am well acquainted with

all the facts and circumstances of this case.

Taentified by me w | 27
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2. That I have gone through the contents of the
instant original application and have fully
understood the same.

3. That the answering respondent at the outset
tenders his unqualified and unconditional apology
before this Hon’ble Court for the inadvertent
delay that took place in filing the counter
affidavit as per this Court’s direction.

4. That the answering respondent being a responsible
government servent cannot even think to disobey
any order passed by this Hon’ble Court, rather he
is duty bound to comply the same and any sort of
disobedience to the order of Hon’ble Court is
beyond imagination.

That 1t is stated that through the order dated

20.01.2025, this Hon’ble Court has been pleased to

. Jdirect the respondent no. 3 and 4 as follows:-

“3. We, therefore, impose a cost

of Rs. 5,000/~ each on
Respondent Nos. 3 and 4, for
wasting the time of the Court

and for their lackadaisical

et
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attitude 1in prosecuting this
case.

4. The cost shall be deposited
with the Registrar, National
Green Tribunal, Eastern Zone
within one week

5. The said Respondents shall file
counter affidavit within two
weeks failing which they shall
be liable for  payment of
further cost of Rs. 1000/- per

day for each days delay counter

affidavit.”

6. That in compliance to the aforementioned order, a
sum of Rs. 10,000/- has been deposited with the
Registrar, National Green Tribunal, Eastern Zone,
through demand drafts bearing no. 229490 and
229491 dated 27.01.2025 of Rs. 5,000/- each.

7. That it 1is humbly stated and submitted that the
instant Original Application 1is not maintainable
at this stage on grounds of both law and facts and

as such the same i1s liable to be dismissed.

et An
Toentified by me
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That 1t 1s most humbly submitted that before
giving parawise reply to the statements made in
the instant Original Application the answering
respondent no. 04 1is stating certain relevant
and/or necessary facts for adjudication of the
instant Original Application.

That i1t 1is stated and submitted that the area of
interest is within the territorial jurisdiction of
Chaibasa Forest Division in West Singhbhum
district of Jharkhand. A brief background
regarding the genesis of Management Plan For
Sustainable Mining (MPSM) and Delineation of
mining zones and Conservation Area/No Mining Zones
in Saranda and Chaibasa in West Singhbhum district
needs to be highlighted before going into the
facts of the case.

That the Commission of Enquiry headed by Hon’ble
Justice M.B.Shah was setup by the Government of
India vide notification dated 22" November, 2010
to inquire into the nature and extent of illegal
mining of iron ore and manganese ore. The
Commission of Enquiry, among other things, has

also given due emphasis to protection of critical

oty
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wildlife habitats, corridors linking critical
wildlife habitats and also considered the entire
elephant landscape of eastern Jharkhand and
western Odisha.
11.That in compliance of the Action Taken Report on
the ‘Memorandum of Action taken’ on the ' First
report on illegal mining of iron and manganese
ores 1in the state of Jharkhand’ of Justice
M.B.Shah commission of inquiry, submitted to the
Government, the MoEF & CC, vide its letter F.No.
11-65/2024-FC, dated 23* September, 2014, awarded
the carrying capacity study in Saranda Forest
Division in the West Singhbhum District, Jharkhand
to Indian Council of Forestry Research and
Education (ICFRE), Dehradun to suggest annual

capacity for iron ore production. Based on the

terms of reference (TOR)which included all aspects
as suggested by the commission of enquiry, the
ICFRE submitted the draft final report on
28.03.2016. The report was examined by a committee
constituted on 04.04.2016 by the MoEF&CC. Based on
the committee’s recommendations the ICFRE report
was accepted by the competent authority in the

ey
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MoEF & CC and has the approval of the Ministry. It
1s pertinent to mention that these are Central
Government decision and the Forest Officers of
MoEF & CC and state forest department are bound by
the guidelines and circulars issued.
12.That it 1is pertinent to mention that under the
Section 3 in The Forest (Conservation) Act, 1980
3. Constitution of Advisory Committee.-The Central
Government may constitute a Committee
consisting of such number of persons as it may
deem fit to advise that Government with regard
to=
The grant of approval under Section 2; and
Any other matter connected with the

conservation of forests which may Dbe

refer}ed to it by the Central Government.
Hence the MPSM has a statutory legitimacy and 1is
based on scientific assessment and is evidently an
executive decision of the Government of India
approved by the Ministry of Environment Forest &
Climate Change.

13. That after detailed recommendation by Shah

Commission and subsequent detailed study by ICFRE,

ey
Toentified by me
A it
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Ministry of Environment Forest & Climate Change,
Government of India has duly approved Management
Plan for Sustainable Mining (MPSM) for Saranda and

Chaibasa on 8™ June 2018.

Photocopy of Office
Memorandum dated 8™ June
2018 of Ministry of
Environment Forest &

Climate Change Government
of India F.No. 11-65/2014-
FC (Pt) ] is annexed
herewith and marked as
Annexure- A.
14. That the ICFRE Study was conducted to comply with
the recommendations of Hon’ble Justice Shah
Commission of Enquiry. The ICFRE Study for

delineation of conservation area/No mining zone

has included critical Bio-diversity and wildlife

corridors in addition to carrying capacity of Iron

ore in their study (Point no. 12 E, Page no. 7 of

MPSM  in Saranda and Chaibasa in Singhbhum
district, Jharkhand)

heipe

¥ Taentified by e

o\

Arhineate

=\



116

Photocopy of page no. 5 to
[ of MPSM is annexed
herewith and marked as
Annexure-B
15. That the area of Saranda and Chaibasa comes under
Singhbhum Elephant Reserve. The irrational
fragmentation of elephant habitats and corridors
due to mining have led to huge human-elephant
ponfliot 1H the region, hence present
classification of conservation =zone/No Mining and
Mining zone 1s in the interest of wildlife
protection also.
l16.That it is humbly stated and submitted that the’
petitioner had submitted an online application no.
SWSEST2005202494aa9 dated 20.05.2024 through

'/ Single Window System of Government of Jharkhand in

the office of respondent no. 04 for grant of

“"Report of Distance from Forest, Forest Reserve
and Sanctuary.”

17. This report comprises of six point against which

only objective information in the form of YES/NO

is provided by the office of concerned Divisional

Forest Officer. Out of these six points, one point

At
fae.nﬂﬁeta; by _
" s

dcdvorats



117

deals with the fact that whether the battery point
or the project location falls within
Conservation/No Mining Zone or not. That it 1is
pertinent to mention that the mandate of the
office of Divisional Forest Officer is to only
issue the aforementioned report to the project
applicant. The final decision regarding grant of
CTE/CTO is to be taken by State Pollution Control
Board.
18.That it is stated and submitted that details of
mining zone-I 1in Chaibasa Forest Division are
given in Table 5, page 12 of Management Plan for
Sustainable Mining (MPSM) in Saranda and Chaibasa
in Singhbhum district, Jharkhand. This table deals

with villages where mining and allied activities

are allowed. That it is humbly submitted that the
battery point as mentioned in online application
no. SWSFST2005202494aa9 dated 20.05.2024 i.e.
Village Baliyapada, Thana no. Kolhan-368 does not
find mention in the aforementioned Table 5.
Photocopy of page no. 12 of
MPSM 1s annexed herewith
and marked as Annexure-C.
9 el e
Toentified by me
X
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19.That it is further submitted that as per point no.
13 given 1in page no. 8 of the MPSM- .-“The
remaining area outside the identified mining zone
(zone I & II) shall be closed for the purpose of
mining.” Therefore, accordingly the certificate
vide memo no. 1069 dated 27.06.2024 as well as
subsequent clarification vide memo no. 1178 dated
09.07.2024 was issued by Divisional Forest
Officer, Chaibasa Forest Division.

i. Photocopy of page no. 8 of
MPSM is annexed herewith
and marked as Annexure-D

1i.Photocopy of memo no. 1069
dt. 27.06.2024 and letter

no. 1178 dt. 09.07.2024 is

annexed herewith and marked

as Annexure- E & F.

20. That it 1is stated and submitted that the map
showing Mining and Conservation zones in Saranda &
Chaibasa Division has been given in page 52 of
MPSM. As per the map, villages/compartments
falling in mining =zone have been shown in white

colour and remaining village/compartments have

: o g
Tgentifi 9!5! ‘
T e

Ll s o



119

been shown in yellow colour. That it is further
submitted that based on shape file of areas
falling under MPSM available in the office of
Divisional Forest Officer, Chaibasa Forest
Division a detailed map of Mining and No
Mining/Conservation Zone falling within Chaibasa
Forest Division has been prepared.
1. Photocopy of page no. 52 of
MPSM is annexed herewith

and marked as Annexure-G.

ii. Photocopy of map of
Chaibasa Forest Division
showing Mining & No

Mining/Conservation Zone 1is

annexed herewith and marked

as Annexure-H.
21.That a section = of the aforementioned map
comprising of the applied area as well as nearby
villages has been annexed with this paragraph. As
per this map, the applied area i.e. village
Baliyapada, Thana-Kolhan, Thana No. 368 has been
mistakenly labelled as village Baliyaposi,

although there is only one such village by this

11
el g
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name bearing thana no. Kolhan 450 as indicated in

the map. This is also evident from the cadastral

map of wvillage Baliyapada, Thana no. Kolhan 368

and neighbouring revenue villages Tarapai and

Parsa as the wvillage Baliyapada can be seen

situated at the boundaries of these villages. That

it 1is further submitted that as per the maps
given in annexure G, H, I, J & K both the villages
fall under No Mining/Conservation zone.

i. Photocopy of section of
the map annexed as
Annexure-H comprising of
the applied area as well
as nearby villages 18
annexed herewith and
marked as Annexure-I.

o s Photocopy of cadastral

map of wvillage Tarapail

(Sheet no. 04), Parsa
(Sheet No. 01) and
Baliyapada is annexed

herewith and marked as

Annexure- J, K & L.

) hpilangs
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22.That 1t 1is further submitted that it is amply
clear from the maps of MPSM that entire village is
considered as a single unit for inclusion under
mining or No Mining/Conservation zone and not
just the forest areas. This is also evident from
the list of wvillages falling under mining zone-I
as given in Table 5 of MPSM (Annexure-C). For
example, the total area of Barajamda village as
given 1in the table is 1442.89 ha. out of which
only 607.09 ha. is forest area while the remaining
area 1is non forest area.

23.That it is humbly statedband submitted that in a

related matter of M/s Singhbhum Agrochem

Industries, the proponent had applied for NOC for
f;\carriying out limestone mining in non forest area
& of village Bamebasa and Mauda of Chaibasa Forest
Division. In this case of also the Divisional
Forest Officer, Chaibasa Forest Division raised an
objection as both the said areas come under no
mining zone as per MPSM in Saranda and Chaibasa of
Singhbhum District.

24.That it is further submitted that in this matter,
the project proponent sought for clarification and

) oo
Toentified ty me
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necessary direction to remove the aforesaid areas
from no mining zone from Ministry of Environment,
Forest and Climate Change. That in reply to this,
it was clarified by Ministry of Environment,
Forest & Climate Change vide letter dated
23.08.2022 that mining activities are prohibited
in Bamebasa and Mauda villages of Chaibasa
Division as both the areas fall in the
conservation zone. Thus, it is amply clear that
applicability of MPSM is not limited to iron and
manganese ore only.

Photocopy of 1letter dated
23.08.2022 of Ministry of
Environment, Forest &

Climate Change 1is annexed

herewith and marked as

Annexure-M.

25.That with regard to the statements made by the
petitioner in paragraph - 1 to 4 of the instant
Original Application wunder reply it is humbly
stated and submitted that same are matter of
record and hence require no comment at this stage
by the answering respondent.

14 »M"av N
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26. That with regard to the statements made by the
petitioner in paragraph -1 to 9 under “BRIEF FACTS
OF THE CASE” of the instant Original Application
under reply it is humbly stated and submitted that
the same are facts and issues highlighted by the
petitioner in the instant Original Application
which have to be adjudicated by the Hon’ble Court
under the fact and circumstances of the case. The
Management Plan for Sustainable Mining (MPSM) has
already been throughly explained and it is based
on unwavering and clear considerations for
sustainable mining and protection of environment,
forest and wildlife. There are no internal
inconsistencies, despite the petitioner’s attempts

to wunjustifiably establish them. It seems the

the expense of sustainable principles.

27.That with regard to the statement made by the
petitioner in paragraph -10 of the instant
Original Application under reply it is humbly
stated and submitted that the same are grounds
which have been placed before the Hon’ble Court by
the petitioner for adjudication and hence need no

: Rty
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detailed comment at this stage. However, the
averments raised by the ©petitioner in the
aforementioned paragraph have been replied in
paragraph 16 to 24 of this counter affidavit.
28.That with regards to the statements made by the
petitioner in paragraph - 11 and 12 of the instant
Original Application under reply it is stated that
the same are matter of record and hence require no
comment.
29.That with regards to the statements made by the
petitioner in paragraph -13 and 14 of the instant
Original Application wunder reply it is humbly
stated and submitted that the same are prayer of
the petitioner which are not maintainable in the

eye of law as well as facts and circumstances of

-[the case. That it is further submitted that

applicability of MPSM dated 08.06.2018 on minerals
other than iron ore/manganese and over non forest
area has been clarified in paragraph 16 to 24 of
the counter affidavit.

30. That the petitioner has misled the Hon’ble Court
by presenting concocted narrative whereby the

confusion regarding the fabricated inconsistencies

Datprgerye

Toentified by me
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in MPSM has been presented. The pertinent question
remains.

(1) Whether the applied area i.e village Baliyapada,
Thana No. Kolhan 368 is part of Conservation/No
Mining Zone under Management Plan for Sustainable
Mining - the answer is affirmative.

(11) Whether the key principles of Environmental

Jurisprudence such as precautionary principles

Doctrine, Sustainable Development and Public Trust

Doctrine laid down by the Hon’ble Supreme Court

will be jeopardized if consideration of applied

area as part of mining zone supercedes the factual
interpretation of MPSM — the answer is
affirmative.

That other and further grounds shall be urged at

the time of hearing of the matter.

.That the petitioner is not entitled to any relief
as prayed in the prayer portion of the Original
Application.

33. That, in view of the submissions, facts and

circumstances the present Original Application is

liable to be dismissed.

17 | M?MWZ‘“
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34.That, the instant Original Application is not
maintainable in the eye of law and is liable to be
rejected by this Hon’ble Court with cost.

35.That, the answering respondent craves leave before
this Hon"ble Court to file further affidavit if as
and when required and/or directed by this Hon’ble
Court.

36. That, this counter affidavit is being filed
bonafide and in the interest of justice.

37.That, I have gone through the contents of this

counter affidavit and have fully understood the

same.
38. That the statements made in paragraphs
............. 104 .. are true to my knowledge and the
statements made 1in paragraphs ... 51030 . .

are true to my information which are derived from

the relevant records of this case and rest are by
way of my humbly submission before this Hon’ble

Court.

Azt
Toentified by M
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gﬁiﬁjfERIFICATION

I, Aditya Narayan, son of Dr. Hirday Narayan, aged

about 39 years, by Religion Hinduism, by Occupation-
Service under the Chaibasa Forest Division, Chaibasa
in the office of Divisional Forest Officer, Chaibasa
Forest Division, Chaibasa, Government of Jharkhand,
having its office at DFO Chaibasa, Van Bhawan, P.O-
Chaibasa, P.S —Chaibasa Sadar, District-West
Singhbhum, Jharkhand.

Date:
Place:
........... ae‘;;;?f;nw@“; R
Identified by me: A>Ty A NA‘RA-VA?*!
oy 4 X
Ad;?&/w\w Tdentified by me
A
Advocate

n/Smt./Ku...A.?.‘g.‘f %Nﬁe"yﬁ%

nas been identified by sri/smt/ku..........

NOTARY, CHAIBA®

19
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20~
Serial No.
50770
2T 1o ¢ - N TSP PP PRI S IR T TILL L LI at Chaibasa

West Singhbhum (Jharkhand)

AEFIDAVIT / 37021 U3 / ALL NOTARIAL PURPOSE

\/\07 v/
Vs .
o {‘:’q ‘ D\ \')«
\ ; NE; MODAR BpASaD
TARY, Regd, Ne.-1199/3
Govt. of Jharkhang
OMIBASA-833ZOI
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FoNo 1-63/2014-FC (PL)
Government of India
Minisuy of E,i\'\‘l:'-")m\ul\ Forests & Climate Chimg
(FE C Division)

(ndira Pary d\/dfull Bhawan
Aliganj. Jor & Jagh Road
New Delhi-1 10003

[’)zncd: g Jyne 2018

Sub: Nanagement Plan for Sustainable Mining and delincation of Mining Zones and
Conservation arca / no mining zone i | Sur xmh and Chaibasa in Singhbum
District, Jharkhand

Windly refer w the ‘nemorandum of action @ken’ on the ‘Nrst report on iegal mining
of iron and manganesc ores in the state of Jharkhand’ of Justice M. B. Shah Commission of
inquiry submited 10 the Ministry of bines

‘The Management Plan for Sustainable Mining (MPSM) and delineation of mining
sones and Couservatian Arca / No mining zones in Saras nda and Chaibasa in Singhbhum
District Jharkhand, duly approved by he competent authority, is enclosed for further

necessary action.

Enclosed- ~s above %
N e
ey =

{Sandeep Pharimal €6l E

¢p. Assistant Inspecior General of Forests (FC

| Secretary, Ministry of Mines. Govt. of India
\l?sm Rhawan, | \lu\ Delht.

7 Secrctary Ministry of %\u’l Govt. ol lndia
tdyvog Bhawan. New Delhi
3. Chief Seeretary. Govl, of Iharkhand

Ranch

4. Principal Seeretary (Forest)
Department of Forests, Govt. of Jharkhand
ranchi.

Copy wr-

| PS o Honle MF\"
Sucre\‘n‘\‘ MoEF&CC, Govt. of {ndia
DOE & §S. Mok S’zC\’L,‘., Govt. of tndia
5 ADOY (Y—‘(_ ), Mal :,i“-&(f('_i. Govt, of tndia
5, \OF (FC), MoEF&CLE, Govt. of ludia
1S UA) Mot 8 CC \ ‘
omtoring Cebl. FC Divesion M OFF&CC 1o place it on website farencicarance, nie.il

S |

ST .,1 ( &




e 130 I
ANNEXURE - B A E ]

Management Plan for Sustainable Mining (MPSM) in Saranda and Chaibasa in Singhbhum District, Jharkhand

11. The process for identifying critical pristine forests for conservation is in progress and
the concept has been used in identifying the forest area which are critical for wildlife,
forest and biodiversity conservation. As a policy the dense and biodiverse forest with
significant wild flora and fauna population should not be diverted for mining purpose
especially when sufficient mineral deposits are available elsewhere for feeding the
related industries. In Saranda and Chaibasa sufficient iron and manganese Ores
deposits are-available in the eastern boundary of Saranda forest adjoining Chaibasa
with good forest cover which according to ICERE can last for more than 50 to 100
years and mining may be allowed there with sufficient safeguards. This area has
many operating mines and has been worked in past also and already fractured and
disturbed the landscape. This area is adjoining the mining areas of Odisha. The iron
ore complex in Meghahatuburu, Kiriburu, Baraibury, Gua and Noamundi in
Jharkhand and, Barbil and Joda in Odisha makes contiguous area for iron and
manganese ore mining and may be developed for sustainable mining with adequate
integrated forest and wildlife management plan. The entire landscape of eastern
Jharkhand and western Odisha is full of wild elephants and traditional corridor exists

for the movement of elephants from one habitat to another.

12. Carrying capacity study report of ICFRE- a brief review.

A. Tron ore deposit in Singhbhum districts of Jharkhand state: The iron rich area
of Jharkhand state comprises of the northern part of the so called “horse shoe” of
iron ore bearing belt of Singhbhum districts which comprise of Iron Ore Group of
rocks of late Archaean to early Proterozoic age. The regional structure is a low
NNE plunging synclinorium overturned towards southeast. The western limb of
the synclinorium hosts some of the major iron ore deposits like Kiriburu,
Meghahatahuru, Karampada, Ghatkuri and Gua. In the eastern limb the deposit of
iron ore is available at Noamundi. Four major types of iron ores found in the
Saranda and Chaibasa regions, such as massive, laminated, shaley and powdery
ore. Average thickness of mineralization is 75-80 meter. These iron ore are of very
high grade possessing more than 58% of iron content. Besides high-grade iron ore,
low-grade iron ore are also found as Banded Tron Formation and Ferruginous shale

containing more than 45% of Fe content.

B. Iron ore deposits in forest area: Almost entire iron rich mining area of the

region is located within dense forests. Sal (Shorea robusta) is the most dominant

Ministry of Environment Forest & Climate Change - Govt. of India
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Management Plan for Sustainable Mining (MPSM)?ngajanda and Chaibasa in Singhbhum District, Jharkhand

vegetation in the forests which confirm broadly to Champion and Seth type 3C/2e
(i) Moist Peninsular Low Level Sal Forests. The Saranda forest is full of
biodiversity and home of many endangered flora and fauna and home of the
elephant and is corridor for movement of wildlife which connect many other
protected areas in the north and central India. This region has good drainage
system with Koena and Karo as the chief perennial rivers and several perennial

streams.

. Re-assessment of iron ore deposit in Jharkhand: According to IBM, as per the
ICFRE report, about 4000 million tonnes of iron ore is reported in Jharkhand. The
cut-off grade for this estimation was 58% Fe content in iron ore (Hematite); now
with the IBM revising the threshold value of iron ore to 45% Fe, this has
necessitated the reassessment of all iron ore deposit of Jharkhand afresh. This is
bound to enhance the iron ore reserve and resource of the state manifold. The
Mining lease holder companies will prepare the revised mining plan and use latest
mechanised mining technology. The revised mining plan shall be approved by
Indian Bureau of Mines (IBM) and fresh environment clearance will be required
from MoEF&CC. The estimation of iron ore has been exaggerated in the approved
mining plan to 2418.029 million tonnes whereas ICFRE team has estimated the
iron ore to be 2157.695 million tonnes spread over 199.54 sq km of land. As per
the Indian Minerals Yearbook 2013 (Part- I) 52 Edition, the total iron ore
(hematite) deposit in West Singhbhum district is 2304 MT (proven 1840 MT and
probable 464 MT).

. Total requirement of iron ore: The total requirement of iron ore for the existing
steel plants with 15.054 MTPA capacities is 24.058 MTPA. With the proposed
expansion of existing steel plant capacity to 21.874 MTPA, the estimated
requirement of iron ore is 35 MTPA. In addition to this, the proposed new steel
plants with 60.9 MTPA capacities in Jharkhand would require additional Iron ore
of 96.2 MTPA. Thus a total of about 131.0 MTPA of iron ore for a production of
83.0 million tonnes of steel will be required. Keeping in view the existing status of
the mines, demand and supply of iron ore, the assimilative and supportive capacity
of environment and reserve in Saranda-Chaibasa after taking into consideration
the EC consent, Mining Plan, infrastructure and road network the suggested
annual cap for ore production has been assessed by ICFRE to be 64 MTPA.
Further, keeping in view the strengthening of existing infrastructure, proposed
Ministry of Environment Forest & Climate Change - Govt. of India
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Management Plan for Sustainable Mining (MPSM) ;Lg’aana and Chaibasa in Singhbhum District, Jharkhand

installation of conveyor, railway sidings and other mitigation measure, the
supportive capacity may be enhanced to the proposed EC consent capacity of 99.9
MTPA or say 100.0 MPTA with the required statutory clearances, strict regulation
and monitoring mechanism. At present around 64 MTPA may be allowed to be
mined by various lease holders subject to EC issued by MoEF&CC unless
strengthening of existing infrastructure, proposed installation of conveyor, railway

sidings and other mitigation measure are reported by lease holder.

The mining output from these mines in identified mining zone may be enhanced
subject to the improvement in the infrastructure and adoption of state-of-the art-
technology by the mining company and fresh EC issued by MoEF&CC on the

basis of approved mining plan.

. Identification of important critical biodiversity zones and wildlife corridors
for conservation: The ICFRE study has identified critical biodiversity zones (two
Biodiversity Conservation Area/ No mining zones and three Critical biodiversity
Hot Spot) and important wildlife corridors which need to be conserved. Based on
the ICFRE report, these critical areas have been geo-referenced and the forest
compartments have been identified for conservation. These areas shall be provided
protection by the state government under Indian Forest Act, 1927, Wildlife
(Protection) Act, 1972 and Biological Diversity Act, 2002 and rules made

thereunder.

. Forest Compartments in Saranda and Chaibasa Forest and its status: The
Saranda Forest has forest compartment boundaries whereas the Chaibasa Forests
has village boundaries. The entire forests compartment/ village boundary in
Saranda and Chaibasa Foreét Divisions along with the status which include the
forest compartment / village in which mining is allowed as well as the
Biodiversity Conservation Area/ No mining zones, Critical biodiversity Hot Spots
and important elephant corridors and other areas which need to be conserved and
where no mining shall be considered at present is given in Appendix-1. In Saranda
and Chaibasa the mineralised area is limited to few compartments/ villages only.
These compartments /villages will be considered for mining purposes as per the
area mentioned in the mining zones and the remaining areas will be treated as

Conservation Area/ No mining zone for mining purposes only.

Ministry of Environment Forest & Climate Change - Govt. of India
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ANNEXURE3- C

Management Plan for Sustainable Mining (MPSM) in Saranda and Chaibasa in Singhbhum District, Jharkhand

Meralgara 410.59 112.92
Noamundi 844.39 196.59
Parambaljori 885.21 86.83
Sarbil 1488.03 47.54
Silpunji 103.77 17.78
Others 518.58 67.26

Chaibasa Forest- Mining Zone: That forest compartments bearing iron ore
deposit and such very dense forests cover spread upto 50 % area of the forest
compartment have been considered for mining and allied activities. These areas
are delineated and geo-referenced and may be considered as mining zone-I for

mining and other allied activities. (Table-5)

Table-5: Compartment under Proposed Development/Mining

S.No. Village Name Area (Ha.) Yl?lge?lifl?a(sllai) VD(F(‘)ZSrea
1 Balijor 401.63 1.17 0.29
2 Barajamda 1442.89 0.00 0.00
3 Bokna 831.95 21.63 2.60
4 Diriburu 591.44 0.00 0.00
5 *Khasjamda 314.46 0.00 0.00
6 Korta 354.93 1.15 0.32
7 Meralgara 410.59 0.00 0.00
8 Noamundi 844.39 1.13 0.13
9 *Parambaljori 885.21 0.00 0.00
10 *Silpunji 103.77 0.00 0.00

Total 6181.27 25.08 0.41

Note: * Village Parambaljori, Silpunji and Khasjamda are partly falling under Proposed
Development/Mining Zone

C. Mining areas: Those mining leases spread over Zone-I and Zone-II shall be

treated as merged and considered as one entity for preparation of the mining plan
and approved by IBM. However, the mining plan shall be prepared so as to start
the mining in Zone-I and progressively proceed towards Zone-II in a phased

manner.

. Sanctity of the existing lease boundary would be maintained: Those existing
mining leases which are extending into biodiversity hotspots/ critical hotspots, the
sanctity of the existing lease boundary would be maintained and mining would
also be allowed in the existing mining lease subject to adequate safeguards for the

purpose of scientific and sustainable mining. The balance area of the forest

Ministry of Environment Forest & Climate Change - Govt. of India
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ANNEXURE; 3P At -5

Management Plan for Sustainable Mining (MPSM) in Saranda and Chaibasa in Singhbhum District, Jharkhand

13. Identification of Mining Zones for mining of ore: The underlined principle to be
followed shall be to divert minimum forest area for mining and producing maximum
output depending upon the approved mining plan and Environment clearance (EC)
under EP Act 1986. Areas outside the Conservation Area/ No mining zones have
been examined by experts of FSI by using the latest forest maps in order to identify
the pristine forests which need to be saved from destruction caused by mining and
allied activities. For this the very dense forests (VDF) with canopy density above
70% spread over forest area of more than 1.00 ha have been identified and
considered for identification of pristine forest for the purpose of mining. It has been
observed that the mining activities were mostly concentrated in the eastern part of the
Saranda and sizable area has already been opened for mining. These mines were
suspended owing to the detection of rampant uncontrolled and illegal mining
affecting adversely the forest and wildlife. The mineral deposits in the central zone
(Ankua) is under pristine forest full of biodiversity and important for forest and
wildlife conservation. Considering the need to conserved the diverse forest and
wildlife wealth in the Saranda, the forest compartments/villages having mineral
deposits and mining leases granted for mining in the eastern boundary of Saranda
have been considered for inclusion in the mining zone. The remaining area outside
the identified mining zones (zone-I&II) shall be closed for the purpose of mining and
the delineation of ‘mining zone’ in Saranda and Chaibasa in Singhbhum District,
Jharkhand except as referred in para 15(b) will be reviewed when the mineral
deposits in the eastern boundary in the identified mining zones are almost exhausted
and appropriate technology is available for extraction of mineral from biodiverse

forest area without damaging the forest and wildlife.

A. Saranda forest: The mineralised forest area with iron ore deposits in the Saranda

forest have been identified with forest compartments and are given in Table-1.

Table-1: Compartment-wise Iron outcrop- Saranda
S.No. | Compartment | Compartment Area ha.) | Iron outcrop area (ha.)
1 A-10 174.59 52.83
2 A-11 191.41 148.21
3 A-12 325,79 2174
4 A-13 51891 15357
5 A-14 245.00 52,71
6 A-16 495.58 36.81
7 A-18 218.85 38.87
8 A-19 182.81 67.24
9 A-20 402.33 359.76
10 A-21 226,17 219.15

Ministry of Environment Forest & Climate Change - Govt. of India
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Management Plan for Sustainable MintQPSM) In Saranda and Chaibasa in Singhbhum District, Jharkhand

25 KP-35 281.88 126.45 44 .86
26 KP-36 578.62 173.16 29.93
27 TK-47 287.47 83.36 29.00

Total 10670.52 2690.30 25.21

A-Ankua, G-Ghatluri, S-Samta, T-Tirilposi, TK.- Thalkobad, K-Kumdi, KP-Karampada

Note: * Compartment no. KP-29 and G-33 are partly falling under Proposed
Development/Mining Zone

b. Saranda Forest-Mining Zone-II: That forest compartment bearing iron ore

deposit and has such very dense forests cover spread above 50 % area of the forest

compartment are delineated and geo-referenced and may be considered as mining

zome-I1 for mining and other allied activities. Mining proposals will be accepted in

Zone-Ilalso. (table-3).

Table-3: Compartment under Proposed Development/Mining Zone -IT

S.No. | Compartment No. | Area (Ha.) | VDF Area (ha.) VDF Area (%)

I KP-10 263.80 144.42 54.75

2 KP-14 501.89 306.85 61.14

3 KP-23 349.11 269.02 77.06

4 KP-24 268.21 200.22 74.65

5 KP-30 477.69 289.10 60.52

6 KP-33 300.89 15743 52.32

Total 2161.59 1367.03 63.24

A-Ankua, G-Ghatlcuri, S-Samta, T-Tirilposi, TK- Thalkobad, K-Kumdi, KP-
Karampada

B. Chaibasa Forest: The mincralised forest arca with iron ore deposits in the

Chaibasa forest have been identified with forest compartments and are given in

Table-4.

Table-4: Village-wise Iron outcrop- Chaibasa
Village Village Area (Ha.) Iron outcrop (Ha.)
Balijor 401.63 180.09
Bara Baljori 1204.30 923
Barajamda 1442.89 10.75
Bokna 831.95 77.14
Dirburu 591.44 17.52
Gundjora 552.33 0.11
Kantoari 717.05 55.99
Khasjamda 314 .46 215.01
Korta 354.93 333.15
Kumirat 349.52 45.40
Kutingta 470.29 19,30
Lipunga 1466.27 21.59
Mahudi 1420.69 5.98

Ministry of Environment Forest & Climate Change ~ Govt, of India
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Mnagement Plan for Sustainable Mining (MPSM) in Saranda and C*Iiﬂ:@)a in Singhbhum District, Jharkhand

Meral gara_

IS R e

Noamundi 844.39

*arambaljori 885.21 | 86.83

Sarbil ’ 1488.03 47.54 |
Silpunji k‘ 103.77 | 17.78 ]
Others { 518.58 | 67.26 |

Chaibasa Forest- Mining Zone: That forest compartments bearing iron ore
deposit and such very dense forests cover spread upto 50 % area of the forest
compartment have been considered for mining and allied activities. These areas
are delincated and geo-referenced and may be considered as mining zone-I for

mining and other allied activitics. (Table-5

e e i,
Table-5: Compartment under Proposed Dwdopmcm/Mnmmj

VDF Avea (ha.) VDFE Area

Village Name Area (Ha.) under Phase | (%)
Balijor 401.63 1.17 0.29
_— J - RSN

| il o Barajamda 1442.89 0.00 0.00

s Bokua 831. )s '>1 6“ 2.60

4 Diribury 0.00

nmm s 0.00
6 | Kow ]

354.93 115 0.32

| Mewmn | 050 | g 000

8 ____ Noamundi 84439 |13 I
. __""_PilggmbaljorjM 885.21 0.00 0.00
“ M*Silpunii%_‘__ 103.77 0.00 0.00
Total 6181.27 25,08 0.41

MR TR
Note: * Village Paramb baljori, Silpunji and Khdsjamdd are pcutl lalling under Proposed
chloﬂmcnt/MmmU Zone
%m_w~“w‘w-

Mining areas: Those mining leases spread over Zone-1 and Zone-IT shall be
treated as merged and considered as one entity for preparation of the mining plan
and approved by [BM. However, the mining plan shall be prepared so as to start
the mining in Zone-I and progressively proceed towards Zone-1T in a phased

manner.

Sanctity of the existing lease boundary would be maintained: Those existing
mining leases which are extending into biodiversity hotspots/ critical hotspots, the
sanctity of the existing lease boundary would be maintained and mining would
also be allowed in the existing mining lease subject to adequate safeguards for the

purpose of scientific and sustainable mining. The balance area of the forest

Ministry of Environment Forest & Climate Change - Govt, of India
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Management Plan for Sustainable Mining (MPSM) i|1 Ar;\da and Chaibasa in Singhbhum District, Jharkhand
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Conservation Zone and Mining Zone Map
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